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Hon.K.S.Putt aswamy, V. Ev
Hon, Ajay Jahzi, K.M.

This is an application made by ths agpuﬂ:&ﬂ&

g under Section 19 of the Administrative Tribunals Act,

1985 (Act).

2, The applicant, who started his career as a
Khallasi in the Indian Railways, was working as a
Fitter during the year 1979-80. He has retired from
5 service on 1.10.1980. He claims that-an increment

| legitimately due te him in the year 1979-80 was nat

granted to him and the respondents should be directed

.-_.i_

§é

- to extend the same to him., This application has been

¥ '_fr;

filed before this Tribunal en 14.10.1987.

5 Shri S.K.Srivastava, learned counsel for the
.applicant contends that the just claim of ths ﬁppliaaﬂﬁ:__’_;'
_.. 5 had bsen unreasonably refused very recantly by the *
| Pension Adalat of the Railways on 15.10.1986 and {-,hi&:
application made within ens year from that date lﬂﬂjﬂ: *
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applicant Fi lﬁtws to a ptrf-ﬁi

prier te 117107982, 1he !ﬁﬁ"dﬁ&&*ﬁﬁﬁi

jurisdiction on this Tribunal te &weiia'@iiiﬁiﬁ

arese prior to 1.11.1982 vide A.T.R. 1986 C.A.T.

V.K.Mehta Versus The Qgprnﬁﬂgzl_ﬁiqiﬁtiﬂ_ﬂf:éﬁﬁﬁf 

and Broadcasting, New Dalhi, On the ratio of ﬁ&ﬁff fgga
. ruling in Mehta's case this application cannot be ?f?

ERG | entertained by us.

i;i_ 5 When we find that the application cannet

be entertained by us, the guestion of examining the

merits of the clai does not arise. Wse, therefora,

reject the applicatien at the admissian stage uithu&ﬁf;

i

notices to the respoments. _3f&
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